Y5 Wisten Ansners

Cflicers Carriage misused for Residential
Purposes by Semor Officers, Allahabad
Division (Northera Rallway)

944 SHRI AZIZ TMAM  Will the
M 1ster of RALLWAYS be plzaset to State

(a) waether Officer s Inspection Car
riages have been misused for residetial
pirposes by certain Scmor Officers 1n
Allihibad Division during November, 19 1
to January 1972 and

(b)Y 1f s0 the steps Goverament pro-
pose to takhe to discourage such misuse of
the carriages and the action proposed to be
taken against the Ofhcers concerned ?

THE MINISTER O RAILWAYS
(SHRI K HANUMANTHAIYA) (a)
Inspection Carriages were used by ofhicers
for tumporary stay in Allahabad Division
during the period from November, 71 to
January 72, when thcse were not required
for inspection traflic use There was no
misuse

(b) Does not arise
h adequate Supply of I akour for Parcel work

at Kanpur Central Station

915 Sir AZIZ IMAM  Will th Minis-
ter o RAII WAYS be pleased to State

(@) whether due to inadeguate supply
labour fur parcel handling woik at Kanour
Central Station  a number of p.ckages have
been damaged since May | 71 and the rail-
ways hashad to pav a heauy imount of
¢laim on this account

{b) the number of pa kages held up
th e station month wise ined the am unt ot
cvamm pard , and

(c) whether the con ractor appointed
tor handling parcles has not bten able to
provide adequale labour for the purpose
and 1f so the steps proposed to bk taken in
the matter ?

THE MINISTER OF RAILWAYS
(SHR1 K HANUMANTHAIYA) (a) No

{bY The mnformation ts being collected
and will be laid on the table of the House
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(¢) On certan occastons, the handhing
contractor failed to supply additional labour,
when demanded to meet the rush of traffic
On one such occasion departmental labour
was ensaged to clear the congestion and
the cost of departmental tlabour was
recovered from the contractor On two
occasions fines were also 1mposed on the
contractor In addition letters of warn-
ings were issucd to the contractor from
time 10 ime  The work of the contractor
is being kept under constant watch and
appropriate action will be taken todeal with
failures 1n future also

Report against Vigilance Inspector of Rail-
way Board

946 SHRI! A717 IMAM Will the
Minister of RAILWAYS be pleased to State

(?) the ciiteria adopted for selection
of Vigilance Inspector 1n Zonal Railways and
the Railway Board ,

(b) whether Viligilance Inspector are
selected on permanent basis or for a speci-
fied period and

(¢) whether any reports of corrupt on
were received from M Ps aganst anv Vi
lanc» Inspector in the Railway Board during
1970-71 and if so, the action taken
thercon ?

THE MINISTFR OF RAILWAYS
(SHIRT K HANUMANTHAIYA) (a)
A sta‘ement 1s laid on the Table of the
House

(by Vimlance Inspectors are selected
onh on a tenure bisis the tenure being 4
vears extendable up to 6 vears :n individual
ca es of apecial menit  They may, however
be repatriated to their parent Department/
Raillway even hefore the completion of
their tenure period 1if found necessary

(¢) No report of corruption agamst
any of the Inveatigating Tnsoectors of the
Vigilance Directorate  Rallway Board was
recetved from any Memher of Parlilament,
durng 197071 te April 1970 to March
1971

Statement

(1) The selection of Vigilance Imsnec-
tors on zonal Railway 18 to be made from





